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Record of Proceedings

At the outset, the learned counsel for the Petitioner submitted that the present
Petitions have been filed seeking (i) adoption of transmission charges in respect of the
“Transmission Scheme for Integration of Bijapur REZ in Karnataka” (the Project), as
discovered through the tariff-based competitive bidding process, and (ii) grant of a
transmission licence for establishment of the said Project. He further submitted that
the Petitioner has already complied with the directions issued vide Record of
Proceedings dated 11.3.2025 and the CTUIL has furnished its recommendations
under Section 15(4) of the Electricity Act, 2003 in favour of the grant of the
transmission licence to the Petitioner.

2. Considering the submissions made by the learned counsel of the Petitioner, the
Commission reserved the matters for order.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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